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fr 	JI.. 

For the Respondents. 	 .c.c • . . 

	

NOTES OF THE kvis,rq 	DATE 	 U R 0 C R 
* 	 .. 	 •0 

This application is in fo 	 : 
but uot 1) 

27.l1.0O0 Present: Hon 2 ble Mr Justice 

: 	
D.N. Chowdhury, Vice-Chairman 

	

for 	 t 	 Heard 	Mr 	S. 	Sarma, 

	

I
' , ..). 	 0 	 I learned 	counsel 	for 	the 

.. 	 applicant. 	The application is 
v\ 	 ' admitted. 	Isue 	notice, 

Dy. 	r  
returnable by four weeks. List it 

on 2.1.2001 for orders. 

. 
/j 

\/ice-Chairman - 	
nkm ' 

21.2001, 	Heard Mr.S. Sarma,learned 
'counsel for the applicant. 

• W.B.C. Pathak, learned 

-'Add1.•Gentral Govt Standing 

l ounsel appearing on behalf of 
'the respondents seeks for some 
time to file written statement 

List on 31.1.01 for 
9 ?V0 	 d4( 	written st3ternent and further 

	

3d7ii/c-13 	 orders. 

mk 	 Vice-Chairman 

MIA 
ALI  
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0.A.NO.410/2000 

28.2.2001 	It 	has 	been 	stated 	that 

written statement has been filed 

today. Office to take the written 

statement with the file. The applicant 

may file rejoinder, if any, within two 

weeks from today. List it on 21.3.01 

for hearing. 

-V. 

R4 

' 

H: 
Vice-Chairman 

nkm 
3 	 21.3.01 	 Written 	statement 	has 	been 

-fs 	 suütted by the respondent. No REjoinder 

•has been filed by the applicant. Two weeks 

time is allowed for filing of rejoinder if 

any. 

Vice 

- 	 trd 	 1 R r 

11.4.01 	Cn the prayer o learned counsel 
or the applicant case is adjourned 

to 2.5.01 for hearing. 

~airman  

inn 

-$' fo/ic.-tv 

- 	r-' t 	¼YL 

- 	&r- 	 \v t&, 	LeS3 	4 	
S 

) 	
C&L 	 r 

'S 	 I 

/ 	 8.601 	Judgment delivered in ppei Court. 
— 	 Kept in separate sleetso Jhppliqation 

is disposed of..No costs.. 	/ 
IAZ \(HL\ 

Member 
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DATE OF 

pTIONER(S) 

Mr.8.Sanna, Mr,U.K.Goswj 	ADVOCATE FOR THE 
- 	 PETITIOR(S) 

-VERSUS- 

Unio of India & Ors. RE5PONDE(S) 

• Mr.A, 	toy, Sr.C..S.C. 	
VATE FOR THE 
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hetei Reporters of local papers may be allowed to ee the 

~, 11judgeflt 

To b ef erred to the Reporter or net ? 

Whet1e their IordshiPS wish to see the fair copT 'f the 
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CRAL1 A44ILIS RIVi TRIBUIAL 
GUWAHTI BENCH 

0riginal Application No.410 of 2000. 

Date of order: This the 8th Day of June 20019 

Ma.JU$TICZ 1~.&SHAR" *  ADMINISTRATIV4 MMBR 

Shri Mritunjay Verma, 
Son of Late Kamakhya Verma, 
At Present working as 
Sr.Audjtor, 
Under the Principal Director of Audit, 
N.i.Rly, Maligaon. 	•.. 	.... Applicants, 

By Advocate Mr,B.K,Sharma , Mr.S, 5arma , Mr.U.K.Goswami, 

Vs- 
1, The Comptroller of Auditor General, 

Govt.of India, 
10,Bahadur Shah Zafar Marg, 
New Delhi-2. 

2. The Principal Director of Audit, 
N. F.Railway, Maligaon, 
Guwahati. 	 ,,. 	... Respondents. 

By Advocate Mr.A.Deb Roy, Sr,C.G.S.Ce 

K..SiihkM 	MINISTIATIV MEL'B; 

By this application under Section 19 of the 

Administrative Tribunals Act 1985 the applicant has prayed 

for and setting aside the ordedated 22.3.2000 (Annexure 1) 
azd 

in the O.ApLt e  order dated 270,2000 (nnexure 4).he 

applicant has prayed for his continuation at Maligaon. The 

applicant was a Sr..Mditor at Maligaon and transferred to 

Divisional Audit office, i.F.  Railway, Lumding. The applicant 

has challenged the transfer order on the ground that the 

respondents have failed to take'; into consideration the 

contd/iu. 

I ~ GIJAl~ 
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the circular of Government of India regarding the posting 

of husband and wife in the same station. He has also a 

daughter aged below 10 years, The applicant also stated 

that he is also a sick perèon under treatment and his wife 
advanced 

is also inL,  stage of pregnancy • It is stated that the 

applicant has been undergoing constant medical treatment, 

1ue to the seriousness of the ailment he was referred to the 

All India Institute of Medical Science, New Delhi. For this 
fr4e 

purpose the applicant was also allowed . Railway passes. 

Against the transfer order the applicant made a representa.. 

tion dated 3.7.2000, which has been rejected by the order 

dated 27.7.2000. The applicant has challenged the order dated 

27.7.2000 on the ground that it is non speaking order. The 

applicant made another representation dated 2911.2000 to-  ; 

the Principal Director of Audit, N.F.Rilway , Maligaon. 

It has been disposed of by order dated 17.11.2000. The relevant 

portion of the said order is quoted below:.. 

You have not furnished any declaration to 
this office in regard to emp1hyment of 
your wife. 

ii) You have been at Headquartere/Iialigaon since 
inception of your service, and there is no 
hard and fast rule to keep the spouses 
together for all times in one' $ service 11ve 

Mr.S. 5azTna learned counsel appearing on behalf of the 

applicant,, h argued that the applicants 	is vLVO 

suffering and requiring constant treatment at Maligaon Railway-

hospital. He also referred to the recommendation of the 5th 

Pay Commission regarding the posting of husband and wife 

in the same station. In view of the Government policy that 
Wife 

both husband and1 Lwill be posted at the same station. Mr.Sarma 

submitted that the applicant has the right to be posted at 

(c 	 jontd/..  

H 	 /1 
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Maligaon, Mr. Sharma also stated that the applicant is 

surplus at Lwnding and he has not been assigned any duties. 

Hr. A.Deb Roy1  learned Sr.C.G.S.co appearing on behalf 

of the respondents relied on the written statement filed 

by the respondents. He mentioned that the applicant has 

been serving at Guwahatj for more than 20 years. He also 

den.jed that the applicant was forced to join his duty at 

Lumding during the period stated to be sick and was 
relieved to join Lumding on 28.11.2000 (AN) after he was 

declared medically fit. He joined duties at Lwnding on 

30.11.2000. Mr. Deb Roy disputed that the applicant was 

not given any work and he submitted duty list dated 	 ) 

30.11.2000. Mr. Deb Roy also submitted that the applicant's 

treatment at AIMS is as private patient and if referred by 

the Railway boctor, the applicant would be entitled to 

ToA*,p,D,,Ao and medical reimburSement. He also submitted that 

he cannot be accommodated at Maligaon as there is no vacancy 

at Maligaon. The policy of the Governerit is to accommodate 

both husband and wife at the same Station as far as possible. 

Considering the facts and circwnetances of the case, 

the action of the respondents in transferring the applicant 
to Luinding cannot be faulted,, He has been serving at 

Maligaorz since entry into service. The illness of the 

applicant is not such that he cbnnot serve at Luiading. From 

the letter dated 17.11.2000 of the *udit Officer/Acimn, in 

reply to applicant's representation, it appears that the 

applicant had not informed the respondents ábot his wife's 

appointment. The applicaiji f, so advised, may make a 

representation to the respon ents stating all the facts for 

considering of his case for posting at Maligaon, 

The respondents may consider the representation if 

so made on merits. 

L 
contd/ 

jL_ 
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The application is disposed of as above0 There 

shall however, no order as to costs0 

ct 
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BEFORE THE E N T 	NIRfrTIVE TRIBUNAL 
GUWHTI BENCH 

Title of the case : 

Bet een 

4/o 
Oi No 	 of 2000 

Bhri MrtunJy Verrna 	 . . 	. 	Applicant 

ND 

Lnicn of India & ors 
	

Responderits 

I N D .E X 

SI 	.Nc. Particulars Page Nc' 
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2 ' 	Verifi':ation 
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7 Annexure-5 6 
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19 crf.the Central Administrative - 
:• 

'-.-BETWEFN. 	"•" 

Shri Mritun.jay Verma, 
Son of late Kamakhya Verma, 
At Present working as, 

	

Senior tudtor, 	 / 
Under the Principal Director of Audit, 
N.FRly, Naiigaon,. 

Applicant 

VEP1JS. 

- t.The-ontroller of Auditor General, 
Govt ci f L.i 
10, Bahadur Sfah Zafar Marci, 

	

New Delhi-2. 	 -: 

2 The Principal Director of Audit, 
N.F.railway , Maligaon 
Guwahati 

Respondents 

PART I CULARS OF THE APPEiCATi ON 

l. 'PARTICULARS 0F. THE OFThER AI3AINST WHICH THIS APPLICATION IS 
1DE: 

- 	This application is directed against the orders dated 
4 

3.72000 transferring the applicant and the order dated 27.7.2000 

issued by the respondent No 2, i,e, The Principal Director of 

Audit, N.F.Railway, Maiiga':'n.Guwahati. 

2...LIMITATION 

The applicant declares that the instant application has 

been filed within the limitation period pres:ribed under section 

21 of the Administrative Tribunal Act.1905 

1 

of 20 

24 
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3 JUR I SD ICT ION: 

The applicant I Ieciares that the subject matter 

of the case is within the jurisdiction of the Administrative 

Tribuna1 

4. FACTS OF THE CASE 

4.1 	That the applicant is a citizen of india and as such he 

is entitled to all the rihts, protect ions and pr ivi :teces as 

guaranteed under the Constitution of India and laws framed there-

urider 

42 	That the applicant is presently serving as a Senior 

Auditor in the Construction Audit Off ice of the NJ- . .F:aiiway, 

'Under the Principal Director of Audit , NF Rai iway, Mal iciaon 

During his service under the Princi pal Di rector of Audit 

NF F.:ai'lway, Mal igaon , the applicant fell sick 	He has been 

suffering from ENT prc'biems and he was cc'nstra i ned to take rrec: 

cal leave w,e, f, : 	 It is notewor thy to mentjon here that 

he has been suffer i iiq from the said ENT problem si ice 1997.  

• That the applicant was shocked to learn that an order 

• 	 ' of transfer has been issued to him during his medical leave. 

• ' period, transferring him to the Divisional Audit Office Lumdinc 

in the same capac i ty The applicant somehow ccii 1cc ted a ccpy of 

the said order dated 22.320 issued by the Respondent No-2.. 

A copy of the said order dated 2:2320 	is 

annexed herewith and marked as Anne.xure-1 

44 	That as stated above the applicant has been under goin 

constant mcdi cl treatment and due to the seriousness of hi:: 

ailment, the local doctor referred the matter to the A! .1 	Lnd:iT 

institute of Medical Science AIIMS, New De1hi To that'. effect: then 

authc'r i ty cc'ncerned has issued necessary pass to the applicaR  

• 	 enabling him to avail the said .journey. Ac:cordincily, the appili' 

9- 
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\ 
cantl 	availed 	the said pass &nd attnded APIM,.-New 	Delhi. the 

applicant 	presently 	under 	t.teatment and 	advice 	of local 

dc€ctor and as-such he is avai1inc his medical 	leave. 	it 	is perti- 

nent to mention here that the authority concerned has 	sanctioned 

his such leave consider inq his nature of ailment. 

Copies of the medical documents pertaining to his 

ailment is annexed herewith and marked as 

Annexure-2 series, 

The applicant craves leave of the Hon'bie Tribunal to 

produce all the relevant documents inc lud i ng leave sanc t ion memo 

at the  time of hear mg of the case. 

	

4.5. 	That the appi ± cant after issuance of the said impugned 

order of transfer dated 22.3.200 made a renresentation dated 

3.7.200 stating the full facts of the case with a prayer to 

cancel the order of transfer on various grounds. The respondents 

on receipt of the said representation dated . issued an order 

dated 27.7.200 disposing of his said representat:ion with a 

further direction to report to duty at lumding office. No reason 

has been assign in the said order. 

Copies of the said representation dated 3.7.2000 

and the order dated 27,7,2000 are annexed herewith 

and marked as Annexure-3. - and 4. 

	

4.6. 	The applicant thereafter,  , made another representation ----------------------------------------- 

on 211.200 hiqhliqhtiriq the factual aspects of the matter to 

- the Pr mci pal Di re::tor of Audit, N .F Railway, Mal igaon , but till 

date no affirmative reply has been furnished to the applicant. in 

the said representation the applicant has made a categor i cal 

mentit:::n regarding granting of protection mentioned in the circu-

lar issue d after the recomAiendat ion of 5th Central Pay Commission 
4- 

regarding posting of husband and wife in a same station, and also 

the fact that his daughter is presently below 10 years of ace. 

H 	 - 
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A copy 0 the said representatjr dtted 2 ii 20OO 

	

is anrxe h 	w'i*h nd"markpd as Arnexure- 

	

- 	- 

i 47. 	
That the applicant beqs to state that the Govt of India 

has formulated a pol icy regarding the tranfer of 'husband and 

We in a single station to lead a normal family life more par-

ticularly whose children are below 10 years of ajc The wife of 

the applicant Srnt Parul Baishya is presently workinq as Asstt 

Teacher in the Sonaram Higher Secondary School On the bher hand 

the daughter of the applicant Miss Simran Kashyap is only 4 years 

of age and as such he is enti tied to the benefit of the said 

circular. 
/ 

Copies 	of the 	circular dated 	27 I 9G 	and a 

cert i f i cate dated 28. 1 97 are annexed herewj th and 

marked as Annexure--6 and 7 respectively, 

4.8. 	That the appi i cant begs to stare that his present 

a I iment does not permit him to under go any icing Journey 	On the 

other hand the wife of the applicant is in advance stage of 

pregnancy and to that effect the attendinq doctor issued a cer-

t i f icate to her. In such a situation the applicant has got no 

other alternative to approach the Hon' ble Tribunal by way of 

fi 1 ing the present application 

49. 	That the applicant begs to state that as stated above 

till date the respondents have not issued any order i::if release 

but it is learnt that within a week or less samewill be issued 

to him 1. The applicant has preferred numbers of representations 

but same has not yield any good result In fact no person has 

been ljoined the post of the applicant as yet It is also stated 

that there are vacaric :ies in the off ice of the respondents so that 

to aci::cmmodate the applicant Even in the Head Office there are 

numbers of vacant posts to accommodate the applicant Therefore 

\fr 	 4 

- 	- 	- 	 •1 
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$ 	

.t. 

the applicant prays More he'Hcrn'b'ITrihunai for an interim 

order directing the respondents not to give effect the •-tperaticfn 

cf the impugned order of transfer dated 22 3 2000 (Annexure1 ) 

during the pendency of the O.A. In the event the Hc'n'ble does not 

protect the interest of the app? i. cant by passi rig the aforesaid 

interim prayer, he will suffer irreparable loss and injury. On 

the other hand since the relieving order has not been issued to 

him and nobody has been posted in the place of the app? i cant 

there would by no di If :i cul ty in accommodat i ng/retai ni rig the 

app? i cant in his present post On the other hand the in view of 

the present circumstances the present cae is a fit case for 

pasiing the interim order protecting the interest of the app? i 

cant. 

That this application has been made bonafide and 

to secure 'ends of justice. 

. I3ROUNDS FOR RELIEF WITH LEGAL PROVISIONg 

5.1. 	For that the action of the respondents in issuing the 

impugned order c:lated 22.3.200.0 •(Annexure-1 : is illegal arbitrary 

and liable to be set aside and quashed. 	 I 
5.2 For that the respondents have fai led to take i nto 

consideration the circular issued by the 3ovt of India regarding 

pt i ng of husband and wi fe in a same stat ion that too when their 

children is below 10 years of ace before issuance of the (Annex-

ure-i : order dated 22.3.00 and as such the ai d impugned order 

is liable to be set Paida and quashed. 

53. 	For that the app? icant being a serious patient of ENT 

and presently undergoidg medical treatment, respondents knowing 

ful ly well the all factual aspects of the mt ter ought not have 

issued the said impugned order of transfer dated 22 1 3,00 and as 

such the same is violative of the principles of administrative 

fair play and hence their actions in isst.ii ng the impugned order 
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is 1 :iabie ti::' be set aside and qua<-d 

For that the wife of the pij±Vnt being in an advan;:e 
- 

stage of pr.gnancy and presently th company of the applicant is 

utmost necessary and the respondnts ,.knowi rig ful ly well the 

aforesaid factual matter have issued the aforesaid order of 

trariifer which is per se illegal and violative of the guidelines 

of the various c irculars issued by the Govt of India 

For that the respondents have issued the order dated 

27 7 (Annexure-4 ) which is a non speaking order and as such 

the same is liable to be set as:L de and quashecL 

5,6 	For that in any view of the matter the action/inaction 

of the respctnderjts are not sustainable in the eye of law and 

liable to set aside and quashed 

The applicant craves ieve of the Hon'bie Tribunal to 

advance more qrounds both legal as well 'as factual at the time of 

her i nc of the  

6,DETAILS OF REMEDIES EXHAUSTED: 

• 	 That the applicant declares that he has exhausted all 

the remedies ava lable to them and there is no alternative remedy 

available to him 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING: IN ANY OTHER COURT: 

The applicant further declares that he has not filed 

previously any appi icat ion s  writ pet i tion or suit regarding the 

yr ievances in respect of which this appi :i cat ion is made before 

any other cc ....r t or any other I3ench of the Tribunal or any other 

authority nor any such application writ petit ion or suit is 

endiny before any of them 

S. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above 	the 

appi i cant most respect ful ly prayed that the instant ai:p 1  i cat ion 

be admitted rect::rds be cal led for and after hearing the parties 



M 
- 

on 	the 	cause 	cr causes that may be shown 	an.perusal of 

• 	 records, 	be grant the 	fol lowing reliefs to the applicant 

9 1 	To 	set 	aside 	and quash the 	An.nexure-i 	order dated. 

2:2N3N:200, 	and 	the order 	dated 27N7N2 	(Annexure-4) 	and any 

other 	order 	in 	this reqard, 	with a further 	direction 	to the 

respondents 	not 	to transfer the apl I cant in the light 	of the 

cir:ular issued by - the Govt of 	IndiaN 

B N, 	 Cost of the appl i cat ion 

Any 	other 	relief/reliefs to which 	the 	applicant is 

entitled 	to 	under the facts and circumstances of the 	case and 

deemed fit and proper.  

9 	INTERIMORDER PRAYED FORE 

Pencil nq disposal of the application the eppl i cant prays 

for 	an 	interim order 	directing 	the respondents 	............. N 	 - 

10 . 	 URN 	I: 	NV 	N.0 	 N 	U 	UURNKUNN 	 U 	N 	U 	NNNNNNUUNN Nfl 	UN 	 N 	u,wNncNr 	N 	 N 	N 	 N RN 	 N 

uN 	PARTIC1JLAR-OF THE 	I.P.O .I.  

IN 	I.P.O. 	NOR 	g 2. (. 	
S3 

2. Date 

3 	Payable at 	Guwahat I N 

12. LIST OF ENCLOSURES 

As stated in the Index 

7 
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VERIFICATION 

I 	Shri Mritun.jay 	Verma, 	aged about 35 years , son of 

late 	Kamakha Verma 
, 

at present workinq as workinq 	as, Senior 

Auditor, Under 	the Principal Direct'_r of Audit, 	N.F.Rly, Mali- 

gaon, do hereby solemnly 	affirm and verify that the 	statements 

made in paragraphs are 

true to 	my 	knowledge 	and those 	made in 

paragraphs .. ..., 	 are also true to my legal 

advice and the rest are my humble submission before the Hon bie 

Tribunal. 

And I sign on this the Verification on this the 240h 

day of Nov 200. 

Signature. 

c 
oml v~ ' (-( 

8 
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I t ,,i7'r'; 	 .. 	•. 	1 	: 	
:: 	' - 	:L 	..E 	...:'-; •' 	.,' — 	-' 	- -:- 	 .-;: , 

:: 	 _. 
offIcE 	 . ..' ' . 

I 	I 	 h 	 • _ MALICAON GUiAHAT1-11, 

	

/ 	c.o.o. Nn. 198 	, 	 ' 	t J)t, 22-3-2000. 

	

I 	 I 	 .4% 	 •• 	
1 	 - 

	

u. Gya u.LCin Chuczhury, E.r 	±./1aaznuinf $ trarsfcrred 
av1ci os±ed 	thesdcc- CdPEL1t..tD Con.tructjorh Audit 

'.--'- r, 
	• 	: ' 	• 	•' 	• A 	 - 	- 

	

• 	 . Office, .LP.,Ia.i1way,Siichar. 	 . . ., . . . • 	 . . 
)t 	 Shri rtunjay "verna, 	 'Akuditqr/G. qn/%Iigaon-is 

	

.. __; . 	: 	• transiervectand.: 	iflt 	1eCaPCitytD  
dit Office, 	 vice htP &. Chiudbt.ry, 

&x, JuUtX. 

	

- 	3. Shri. Babul }uiar Edza.i.a, r, Ar./L((xocLc ) is tIariMI- 

eirca aria posted ifL the aie zcpdel1y. to Divr ioç31 

Audit Office, k},F.P.ài1way, Iuati.n nairis1 thc existirLE  

The above ordcr ,qko jj"ediate effcct. 

(,uihrit.- 2r. Lircctor 91 judit's order Dt. 21-3-2000 

at pap ]c.561k if F.t.jcirnn/33 pt,vi) 

44. I 
_SrL Audit Ofurnn 

	

f 	 - 
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DrI P. K. 2Das, MBBS,MS(ENT) 	
Ch€mbEr: E7VY CLIFsila 

a 	 Bharalumukh, Opp. State Bank of india 
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Time: 
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	/cNNEXURE 3 

To 

ilie Principal Director of Audit, 

N.F.Railway, Maligaon, 

(uwa1iati -11. 

Subject.: Reconsider ation of proposixi transfr order by modification. 

Respected Sir, 

With due respect and humble submission 1 beg to lay the followig for 
flivour of your favourable couudcrat ion and order. 

That, since 11.02.2000, 1 have been continuing leave on medical ground 

due to my personal inconvenience of illness. 

That I have come to know from reliable scnircc of my office that at this 
stage in my absence I have been transferred from Maligaon CON oIIicc to 
Lurnding office by order dated 23.03.2000. 

That the ordcr which has been made (hiring lily J)crtod of ailment in absence 
having heard the said iiifoniiation I have felt farther serious type of ailment at 
this stage. 

That it is also resjectiuilly submitted that earlier on several occasions in 

official Inspection duties I had to tour at Luniding but on all the occasions Iliad / 

suffered various ailment of E.N.T diseases and already undergone operations. 

Therefore on several occasions because my health does adjust with tue Hilly 
station whereas Doctor who atteiidcd Inc advised in that line. 

That my wife is a Secondary school Mistress tinder the State Govt. an]I' 
have a minor 4 years) daughter of the primary education stage alongwiffl  

old aged ailing inothr residing at. Guwaliati, Satitipitr mid with them 1 am

fl 

bniy male member of the family. 

((on1d.....2) 

2 .' eo 



/ 	 N 

	

. 	 L 

/ 
/ 

/ 

I. hat in view of the above ciruunstanccs at this sttge of my ill health and 

other aI'orcsaid afFairs, it will not be possible to serve at Lumding duo to my 

those iricoiveniojicos, as such now my case of transfer may be reviewed by 

cancelling the said order instead ofLuindiug to Maliguon II.Q. Audit Office, so 

that I may serve at Maligaoi head Quarter. 

0 

it is therefore prayed that Your honour would be pleased to roconsulor my 

case of transfer and ins Wad of Luinding I may be trinisferred to Muliguon head 

Quarter to modification and for act of kindness I shall over pray. 

'\otiis faithfully 

• 	 (SRI MRITUNJAY VERMA 

Senior Auditor/CON 

N.F.Raihvay, Maligacit 

1 
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REGISTEPZD 	 A t'4 N E. - u R - 

OFFICE 01, THE PRINCIPAL DIRECTOR OF AUDIT: : 

	

LIGAQN: : GtJiA1IATI_781 	- 

No.Ac3mn/5_4/98/33 Pt,VI/r 	 Date:- 	- -7-2000 

To 
Shri Mritunjay Verna, 
Santipur Hill Side, 
P0 & PS - BharaluinuJh, 
Guwahatj731009, 

Sub:- Reconsideration of proposed transfer 
orders etc 0  

Ref:- Your application dated 4.72000. 

I am directed to inform you that you should 
report for duty at Divisional A-udit Office, Lurnding 
irnmed.iztely. 

	

Sr.Audit 	 --cer/Adm  

• 	 NOaPdmfl/54/98/33 pt.vI/ 	 Date:- 	-7-2000 
• 

	

	 Copy for inFormation and necessary action to : 
i) Sr.Audjt Of fice(Cori), NoF6Raihzay0 Maligaon0 
2) Personal Case. 

• 	 _ 

• 	
7 

• 	 -'.--- 
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	 X. 

Vir  
1 lIt Pu II&IJaI l)irect(Ir of Audit, 
N. F. la ih'ay, 1\ 1 alugaoii. 

Sub : Ret ifis
~1 *111sba lld 

 I ion troposed Ira nsfer oidr as\ ledicat giound/icgartluig circular l)y hoiiit' ilimisity 
wife & 	in ( he same stat ion. 

Respected Sii, 
With due respect and humble submission I beg to state the following for favour ofyour f'i ourable 

consn,lerai Oti and order. 

That sir, I have been suffering horn acute ENT problem since 1995 and the doctor refl'ered my case 
1b check up at AIIMS/N Delhi. I took permission from uice for medical check up at AIIMS, New Delhi4er 
through medical examination the Head of the department of ENT Dr. R. C. Deka advised nie that as I was 
sufIlring from nasi allergy & Pharangitis I should not got to bad weather location without consulting and taking 
permission from local ENT doctors. The consulted a senior EN1' consultant l)r. P. K. Das and lie also advised me 
to bereftajued floi ii going to any hill slat ion and oilier had weather places which is not suited to my Jialth. 
(enclosed medical certificates), 

That sir, as per the Govt. olindia, Miuistiy ofl Ionic Allhirs'scircular the husband and wile need to 
be Posted at the sanie station and the scopte of these insti UC(iOuS should also be widened to include the provision 
Ilial wheic posts at appropriate level exist in the tigaiiisation at the same station, the lnisba,id and wille may 
invariably be posted together in oi'der to enable thcni to lead a normal family hifi and look all er the welfare of the 
children espically 1W the children are 10 years of age. 

e) 	That sir, it is for your kind inforrnatioi'i that though 1 am neither the junior most nor the senior most in 
my cadre to be considered for transfer as per existing transfer policy, the oidcr of my transfer to Lumding as I 
have come to know is unfortunate to me at this stage where I am under medical treatment br acute sufFerings. 

That I have been sulleming from illness since Feb 2000 and also I have been constructing my dwelling 
house at Guwahati by taking house building advance horn my office. That sire, tinder the above circumstances if 
I am transferred to Lumding for perthrniing my official duties, I will have to lhce irreparable loss to my health and 
constructing my house as well as I will have to face financial problems due to such pending house ôonstwction. 

That as I am now EOL on Medical Ground Since May, 2000 1 am also suffering from continuous 
financial problem, 

'l'hercforc, coiisid'ering my health and financial condition suited above and Govt. Policy referred to 
above, 1 would like to request your good offices to kindly consider my case sympathetically and issue necessary 
order for reconsideration of my transfer and I shall remain ever grateffil to you. - 

YourS Ihilhlmhly 

,' 	 JIwllrl 

 

W (7Y A 

j (Miitumijay Vemia) 
Sr. Auditor, N. F. Railway 

Copy for information and necessary to secy. N. F. Railway Audit Association (C &D). 

/ 
- 



-i- 
- 

-I 	) 

-, 	

Mi1jQi)lt • 	 A11 
 I 	¶i11 D 	

'2V 
- 	 All. Cex3tr,j1j49ifaaGx .r fl0div1sjoajjsc 

aiT1rai/ji' fl]y. : 	(cncr1 SQr(3t y/Intj:ij  

le MIS_5 i 

'tcd 

Mi 	'2 
£ 23 	c) t .11 

I1Isr. 
E 23 	C)?t.Iti 	13-2-7 

of 	 ttcr I712 	
t15l1'7) 

	

ia Ab.074
:-- 	 . 

--Thm  
on 	 rc 	

• 	
if •t the 

TR/I *r1 c.nt 	i th. Ministry •f fliivy 1ctt tad 1 171 o rut 	
in thj 	ttcr 1"()I./gj/ 	

thto 
inatruotj 	

bc. 	 tn I1I 
rerd1 	

intWri2 	trnof0rq 
of 

Group 'v - 

'' 	P1ocs 	t• 	
ida 	latter 

	can 

'Ind1 2-%. 

ThQF1ft 	
y 	 h 	

ht nt •nly th 

:Iitjr€ ittj 	rcaj 	th 	e(I t. 	
in 1if 

---------------------------------- 

2. 	
(a;. 

)I% /Tfl/21 d t. -12- 

Sub i- Jr)fltjI 	f 	
and w1j 	t th - 	 in rpc,t of 

(;r.up 'co ig 1511fri3 

A colD, pf 	
lttor 	

5-11-97 
on t1 	asntj0 	

subj., i fIrs,róed lor%jth fr yeu 
	 & 

•e -r' cr1j.r 1tt 	*ferr 	t. in th0.j 
lottar wero eircu1tCd 

.28 

U1r 	$... 

1. 	
dt. 1-10-71 



- 

<---1 

41  

	

' 2ttjq,j1 rirrd 
	

—2- 
'L1 	

b0 Pv1 	
t 	L' 	

1L 
Iq 	

tj •r 	 f 	h 	t 	'ni 
*lt 	 .orl 

	mj 
Fifth CoI'4t1 	t 	

CCept;:u c 	 ;j •'J 	 by 	io -. 
onet0 	 tr L  *UbJ,t it

thn 
r ' 	ti 1r!J9J 	tjl 	 i 1 	" flihar 1; 	th 	

trt 	
tI,,t 

1fl'j 	1 Y ciii 	ciThUici GE 	 UCt 	
1 1irI1r.f.  exi nt 

P" b 	-L 	Lh 	 r 	it 

:::&: 	.tj e0t 	• 

4 	 IO 	 tt 	 •.•tt; t I
t j, flutj 	

1fl 	
fle A 

calle 

the 	. 

t1I( 

(1)
ffi 

Lt1LjjL
nn 

B e t j j  

1" 

thelt 	:rm0:,atc 	
ttile 

—.P b  

11  

arc

•  
• 

• 	
b 

't 
If I 

*i.L*t. 

* —T 	

fer 

	

;:::. it 	 If Li/j 
(iv) 

t]JQ 

• 	 rn 
• -'.11)j ...ji '  

oil 
i 	tJ 

'L1j r ,, 	'nt t he  
• 	

flL 



-I- - 

—3- 

/ the p1c/t 
	of p.stin  of his/hor sP.USCI 

fll. I t La t pesib1, f 	aqu 	fraw th riJvay scrvx to I 	the Csntroflj 	
th.ri if tho spsuo fir hia/hr pestit the pJ, if p.stir if the LiJny acryant i8 

rce.iv the sac aaj be 	 t o  the einCc* i. authsrity far 'mp2thetj, 

('v) Vihcj 	me if thc speu2aa is A X.Jilway acr vnt 	nd th 	•thcr i w,rkjrn * Cdntr i1/SthtC/pUb lii 8G ct or Tinde  

- The 	ilwy 
"Y"It 11v &PP4 to the Cmntr,1li 	ir far a p.stin 	t  the  	 AUthj 

whiel imy be 	 Of paatin 	if huller ap.u, 
If 	 fveuraby by  the cpitnt Authsrfty. n 	p•t jg avib 	far p.atir 	if the rily the p)ace ry 	M if pesting •f?thi spmu 	hC/h. wy be pet 	t 	a pL'.,ej 0165gi' to the Plec if 	pestirg if the 	piuse. 	I this al 	i 	net pesible APPI-icztlon frw the railway sirvar 	fGV psting if thi

IPCUQ. whi ig w.rU 	in thc Centrzl/Stt./pUbll Sit. 	 ay be fsrY1rdsd t, t 	Centr,11j 	Autherity 
nt 	

ii' thi a?euae fir his/her pøcti or near the P1ace if pmatixg 
----- if the thi1w 

5• 	The guidgi5 Ivn a.vc rs •!y 	
ud net •zI%uati,e. 

Th, Ministry if Iti)ny üsi..re 
thit in all ether casea the C.ntr.l1j if the rail. 	

sh.u1 OSnjer requieta fr
servantst.zett rai1iy 	
for trnsfer te  BPCU 	wi 	 the pl- c • paat1 if thai th tltme5t 5Y*p thy . 

While all øffert 	tt0 in the' •e.i 	 ay b. 
te pest the htbfld n4 jfs t the 

	•3t1ti,r 	
by the 

wrd fr ti 	te ti, i,, r'r t Ic 	flafr/rh 	of 

	aide 
iz JJ 	

A 	rejt 	aj be *intji, 
at 	1ivij 	nd Zenl } c. juarter ef the 	i1y fir rcqu5 far trnfers Lan railw acr'nt far psati 	t the pla if 

piztii if their 	'chich -iy be xavj 	£rc. tieae to t1 0  Please 8ckfowlotJge receipt. , 	 - 
GC.l3/j/ 	

iit birecter 
R_jijwV  2 03.rd.  

/ 

\ 

• 1 



I 
, * OFFICE OF THE PRINCIPAL 

'Sonaram Higher Secondary School 
BHARALUMUKH : GUWAHATI-7UO9 

Ref......0  ....... _.......__ 	 Date...ae/D.1J.9.7..... 
* 

FOn1s The Principal, 
Sonaram H.S.School, 
Guwahati-78 1009. 

TO WHOM IT MY CONCERN. 

This Is to certify that Mrs Parul Baishya,M.A 
W/O Sri Mritunjoy Verma, Resident of Santipur,Guwahatl-9 
has been serving as Asstt. Mistress (Arts) in this school 
since 16-11-1993 against permanent Establishment. 

She Is sincere in her duties. 

* 	 I wish her all success in life. 	, 

• 	 • 	

. 

PRINCIPAL, 
SONARkI4 HIGHER SECONDARY SCHOOL, 

121 
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IN THE CENTRAL ADrVIINISTRATIVE TRIBUNAL 

GUWAJL4flBENCH::::::::: GUWAHATI 

0. A. No. 410 of 2000 

Shri Mritunjay Vonna 

-Vs- 

Union of India and others. 

N THE MATTER OF 

Written statement submitted by the respondants 

No.1 and 2. 

The respondants beg to submit the written statement as follows 

1. 	That With regard to para-1 the respondants beg to state that in 

compliance of the transfer order dated 27.07.2000, the applicant 

jointed at Divisional Audit Officer, N. F. Railway, Lumding on 

IA 
	

30.11.2000. 

(; fr Q 

Ii 
/1 

.i17'A 

'- 

That 	regard to paras 2, 3 and 4.1 the respondants beg to 

v 	offer no comments. 

3. 	

- 

That With regard to para 4.2 the respondants beg to state that 

c' Shri M. Verma is presently serving as a Senior Auditor in the 

Divisional Audit Office, Lumding. He was appointed as Auditor on 

10.06.1992'ide 8.0.0. No.38 dt.10.06.1992 and posted in the 



Construction Audit Office, N. F. Railway, Maligaon. He was 

promoted to Senior Auditor cadre in the same office on 20.02.1995 

vide S.O.O. No.159 dt.10.02.1995. He remained absent on medical 

ground from 11.02.2000 to 27.11.2000. Prior to 11.02.2000 he 

availed leave for 231 days other than on medical ground except the 

spell from 14.05.1993 to 23.06.1993 on the ground of E/Fever, 

26.08.1993 to 27.08.1993 on the ground of V/Fever and from 

05.06.1998 to 12.06.1998 on the ground of DNS requiring 

Septopiasty. Further, local Doctor Certified that Shri Verma has been 

suffering from ENT problems since 1997 whereas Shri Verma in his 

application dated 02.11.2000 mentioned that he has been suffering 

from the problem since 1995. 

That with regard to para 4.3 the respondants beg to state that 

at no point of time he was forced to join his duty at Lumding during 

the period stated to be sick; and was relieved to join Lumding on 

28.11.2000 (AN) after he was declared medically fit. He resumed 

duties at Divisional Audit Office, N. F. Railway, Lumding on 

30.11.2000. 

That with regard to para 4.4 the respondants beg to state that 

as required by him one set of 2"' Class Railway Privilege Pass 

No.683112 Ex-Guwahati to New Dethi and back was issued to him 

on 20.09.2000. During the period from 11.02.2000 he has stated to 

have suffered from various diseases like Respiratory distress, 

Typhoid-cairn-viral hepatitis. Nasal problem, Acute Tonsil, Infectional 

hepatitis etc. His absence for the period from 11.02.2000 to 

30.08.2000 were regularised in spells by granting E.L., Commuted 

Leave, E.O.L. with M!C except two days E.O.L without M/C. 

Though he has stated that he was suffering from ENT problem from 

/ 



11.02.2000, from the Doctor's certificate it was noticed that he was 

3 

suffering from different diseases in different period, though he was 

never hospitahsed. 

That with regard to para 4.5 the respondants beg to state that 

on 04.07.2000 Shri Verma made an appeal for re-consideration of his 

transfer order etc. His case was considered. He was asked to report 

for duty at Lumding only being nearest Divisional Office to Guwahati 

'ide letter dated 27.07.2000. Transfer order was also made keeping 

in 'icw the suitability and administrative exigencies. 

. That with regard to para 4.6 the respondants beg to state that 

his appeal dated 02.11.2000 was also not considered on the ground 

that he was serving at Headquarter Maligaon since inception of his 

service and there is no mandatory/statutory rule to keep the spouses 
j -. . - 

together for all times in one's service life. 	This fact was 

communicated to hLm vide this office letter NoAdmn/18-

506/92/629111275 dt. 17.11.2000 under registered cover. 

That with regard to para 4.7 the respondants beg to state that 

from the date of his appointment to this office Shri Verma was posted 

continuously at Maligaon. Due to administrative exigencies of the 

work he was transferred to Lumding on administrative convenience. 

Annexure -f is the instructions issued by Railway Board. Applicant 

is not a Railway employee and these instructions are not applicable to 

him at all. Applicant is an employee of Indian Audit and Accounts 

Department which is under Comptroller and Auditor General of India. 

Comptroller and Auditor General of India is a constitutional 

Authority under Article 148 of the Constitution of India. Service 

conditions of persons serving IA&AD are governed by Rules made 



11 

24 	4 

4,  

by the President after consultation with C&AG of India under Article 

148(5) of the Constitution. Otherwise also, guidelines of posting wife 

and husband at the same station do not confer any enforceable legal 

right on the applicant. 

That with regard to para 4.8 the respondants beg to state that 

the applicant was released from this office on 28.11.2000 (AN) and 

resumed duties at Divisional Audit Officer, N. F. Railway, Lurnding 

on 30.11.2000. 

The vacancy cuased by transfer of SluiVerma from 
I .  

Construction Audit Office has aireadybeen filled up. 

In reply to para Nos. 5.1 to 5.6, it is submitted that Hon'bie 

Supreme Court in the case of Gujarat State Electricity Board Vs. 

Atmaram; 1989(10) ATC 396, held that transfer isan incident of 

service and the employee has no right to get posted at a particular 

place and transfer cannot be avoided purely on grounds of pendenc.y 
,-- 
of representation or personal difficulty. In the case of Bank of India 

Vs. J.S.Mehta; (1992)/Sec 306, Hon'ble Supreme Court held that 

guidelines issued by the Govt. for posting husband and wife at one 

station do not give legal tight to claim posting at one station. 

Guidelines do not confer upon employee a legally enforceable legal 

tight. 

That in view of the s'ilmission made above: the applicant is 

not entitled to get any relief. 
/ 
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VERIFICATION 

I, Shii 	I 
being authorised do hereby solemnly declare that the statements 

made in this written statement are true to my knowledge and 

information and I have not suppressed any material fact. 

20t) 	

And I sign this Verification on this 

day of Februaiy 2001. 

C42  
fzr 	i 	T 1 

IjDglo 	it'i 

Deputy DirectorjAdmn. 
Office of the Principal 
Director of Audit, 
N.F. Railway, Maligaon, 
CuWahatj,_7al 011 
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for r. poot1r rt thc plc of peutixg of hIo/r spsuaa 

•  n.tty bo con Idcre fv nably by the c'atorit áuth.rity. 
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kQ 	C 	 . 	I  
r 	• 	... i; 	: 	 • p 	I 	::: ;:k 	t 	r°s 	L):? 	r•i 	1:? Y v ::C J 	J :L k;  h 	i 	: c 	y 	: 

I s tatement field I n the r ooc:n c:ior t: :; he 	 cjc ne through t he same.  

Save 3. ; d e : c :- : ; j fr: statement which arec:: 1: s p : I 1 i c : I I y admitted  
. 	

I 	 .1 	 . 	 . 	 . 	 ... 1 	... . 	4 	L ..,.. L.. I 	 / 	 ki 	 I 	 1 

	

:::1 :1 c::ni1: 	. 

: 
	That w i •t; h ir2gard to the s t: t:m n t m do :1 n para 	1 of 	t 

w - :i : t; n Stat 2ME6 t y 	t he applicant beg to state that during h I 

Medicallround, he was forcefully t: a na far ad to h a new / 

pI..ce of c:.:st :1 ncj at L...amdi ncj only..: harass h:m In fact tho 

PY
.
es:z n t applicak is nc I.e at all f I I: to resume du 1; y 

p1 ace o post bu 1;  to avoid a ny lu 1; er disadvantageous / 

:1 1; u at: : c: 	as 	we] :t as c:u I; c: 1 fear, he carried ::u te 	c: rdo r 	of / 

far. S:[ nce he was not med:i cal ly fit and had to attend 

I 	 I . 	
.• 	

_.1 i 	.  

h::: n b 1 c Tribunal at propert.iE 	N:: c eove r 	t ha attitu de C: 1 	the  

rESPOndents ar2lvery clear from t he fec: I; that there is no 

necessit y of h .i service at L..umd : 'can and he has been t r ea f 

surplus staff. 1.1:1  1 date no dutvhe hecn all ca ft e ci to hIm a ncit he 

Ia c tw :1 11 be r evo ad from1; ha ciu.hy ha r 

	

Copies c: 1 duty char 1; are annexed 	herew :i t h 

and mar k ad as (NNE:xuRf::....El I colly.  
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: 
•T• I: t; 	w :1. t h 	r e cia r.  ci 	1:; c' 	the 	s 1:; a. : caine r• t 	rra c:1? 	:. r. 	pa r 	. 	2 	c 1 the  

w•?• :1 t-; : 2F• 	statement, t °2 	a:: p 1 1 c . rt 	offers 	no 	C Cm(Tt 	on 	. t. 

, 
4 

 

That 	w :1.. t b 	y E c1 	Y ci 	•t; c: 	the 	; 	i;cmeii t 	made 	.i r 	::L 	a 	2 	of the  

•r• i 	t: 	!:: •; 1:: 	1: ::IE n ; 	the 	c:: : :1 	:: 	t 	denies 	the 	C . 	E C t: 	25 	c: I . t he w E fl 

same 	and be pa. to a 1; at a 	t hat 	he 	has 	been en f 'far 	n. c' from 	t. he ENT 

Aisease s inc e 	1997 	a El ci 	t ::: 	t 'ia '1: 	a 	'f a c t 	he 	'ia. ci 	t c: 	irc:ve 	to :[ ris 

'New 	Da I h :1. 'Ic' r 	hi. a 	treatmentan and 	k nc: :L a p 	fully 	we 3. 1 	t ha 	'I a::: t a t he 

4 espondents  have not ITIS da any 	c cmment on 	it.  

.4: 
I,ft,'_'w 	 I':AL.ic:H'..J 	.A 	 ':,:tR'Aii'. 	 .J'cA  the 

er ate I: amen I: 	the applicant 	dan :1 as 	the 	.: cr rec t ness 	c: 'I the 

] 	;ene 	an ci Lie as 	t a at a 4;  a 	t hat 	t ha 	rae per  n den '1: a. 	'icr cal ul I yr a I I eve ci 

tha present app I I cant 	eve n 	cm 	V':inq 	hi. a Med I ca I 	Leave 	par :1 ad 	I t 	is  

not2WOrthy 	1:; ci 	men t I a r' 	here 	that 	I; ha:' 	rae pc: a cia ni; a 	cii ia c: L.a ci t be: 

apnlicant t C' 	ía cE? 	maci :i. c a I 	boar ci 	and 	he 	was 	.adv I sad 	to 	in:: 

:m: 1: MS 	New Da 	h :1 - 'ic: r'iur'I: her 	t r eca t ma nt 	The 	rae p:::nctc? n I; a 	k now :i rip 

'in 1]. y 	we]. I 	t ha 	fact 	cm 	r :1 nct 	h I a. 	mcd :1. 	a 3. 	1 aava 	per :1 " ci 	fOrWfUlly  

i's' I aec;a c h :L m 	v 'i cia 	c: r cia r 	ci at a ii 	27 	2. :ii3 	,,although 	his name 

appeared :i n 	the 	c.i ci':: 	I I a 

Copies 	of 	'I': liE' 	cr da r 	dat ad 	27 , 3 , 2.155 	an cI 	cr der 

cia tc c! 	3 	11 	:2E;.c 'r a 	annexed 	he raw i t h. , nci 	mark ad as 

Annexure-Ri 2 & F:..J3 

5' 	 T ha 1; wi t " rogard '1; c: I:: ' E:'5 &: '1: ama n t ma cia I n j:a ra S a '1 

w r":. 'LI: a ['1 	state aie n t 	t "Ia a p 1.:: 3. :1. ca ut 	c:ia ri I as t ha cc r a' c I; r'ias a C '1 	t !"ie 

b2gS 	L. c 	a 1; at a '1: l"e t t ha' 	cia ' I i a c 	Medical 	rica d 	lie 

a 'lair a ci 	t he 	met t cxi t ": I: "a ( [ I ME; 	New Da 3. h i. :1 n rasp a c. t 	t c.: 	i" :1. 

Ma' ci :i c a 	EN"I :1 problem. idm i. t tad 1 y the p r esa' ii tap p 11 ca at 	I 'a 	n:: 1; 

pc seess I np a cc:c ci bee]. t Ii 	Now t. ha 	c. 1 '1 :3. c: :1 a 1 Mec:i I cal Authority 	at 

Lucid :1 nq has referred the matter to the Ma 1:1 neon r :1 y HoE p1 tel at. 

GLwahati.Kr"ow i, "lC '1 Li]. .1. V Wa']. J. t he SE :1. ci fec: t 	I; he r c:ie pan c:ie ri t a 	have 

en pm::r  eased the' met a c i.e :t 'ia:: I; ci 	be 'ic re tI -cc Hon 	3. ci Ti l:::c.i n :1 

.1. 

H 



1 	 f::;: :. ••• of the lett ers dated 1 . : .. 	i 	are 	 :; (2• c.:t 
I 	 . 	,. 	.- . 	. 	

L. 	 . 	 • 	
t 	.. -" 	/\ .. . 	 .1• 	 .. 	 / . 	 • 	•! •. 

	

z• I v:• .i. 	 U 	ii:. 	. vL 	 r U 	E 	F k: 	r:.-. ) 	 . • 	.• j 

7. 	 That w : t ii regard 1: c: the t a t 	n : i de in para 6 c f t. h 

written statoment, the 	;:: :. :1 ::: r : 	de nies the correctnessc::' 1 	the  

same 	and L'EC(: 	to sta t e that applicant praferred 	severa l  

)

j.-." -. . 	 •_•!• 	 • 	 - . 	
L.•. 	 L 	 . 	... • 	 • 	.,.. 	L 

	

j ;. 	 . 	: . U 	. 	. i 	 . 	 r ':.:° 	;: .L 	 j... J. 	2 	•_• 	 j :::. 	.. 	 :::? 	 ::uYit' 	 .Jtz c::: 

Pejected arbitrarily .: :' the respondents. The 	Ic re:? ..: :1 d f c: t w I I I 

be 	reveale d 	fr om ...... 	mmc dated i 	:2Q 1 wherein so 	:: '........ 

H [:c n 	i 2;uc: d while cI :1. 	:c:!; I rlc:j .: F his 	represer t . t I cr 	Ths 	::a f ... 

t hc .ap .: I I c: . ri t 	:: Y E ••• V r ci another • 	, j r e; n t; t. : 	c: t: e d 	:2 :!. 1 :2( 

praying 	for modification c•L his transfer and rcc:n,:L dcr.t :i:::n 

., 
 

his 	case, 	bu i; 	sa me 	h .. 	!J?: n 	r ,j : c t. c ci 	by 	a p irder 	:i 1: : 

I 7 . :1 1 . 2c; 	n the 	:1 c Order the 	 N .'e highlighted 

!the 	::ir d y c: tec 3.11.2000 referring h :1 s case to 	m ci :1 ca I 	!::c:?, r ci 

icw::vr, 	there has been no .: 	r t: . c: n regarding t iE 1 I nd : ri :: f 	, L. 

macii .......h; r ci 	by whichha .....a dv I sa:i to a ..... end 	c :r.i MS. 	:1 n 	Now 

	

Ih..: 	_. 	.... .. .... 	.... 	 .. L 

	

U 	., 	 . 	... 	... i   

jr cc; ::: n dan t:;; a a var ''r cli c I sa........at the t ra flS fE?Y cr d;;r ha a 

	

cnlvt::i harass hi. (n and with 	 at I cia 	ii'c"t Icn 	Not hi 

ma nticnce ci regarding the merit C i ......'a r apr 5:Sc n tat I C.......:1 

II he a ic re:sa :i. ci a r ciar L...at ccci 1 :2 :2SP. I a ci 17.11.2000.  

C:c 1€;;; of the er cia r a cia 1: cci 1 2 :2S 1 a ....ci I 7 :1:1 :2SII? 

a a na ad herewith an ci mark cci as ( n na x u .RJ 5 

:1 vs I y 

That with regard I: a I: cc at a 1; ama ni; made I n p r a :i of  

I t tan statement, 1. he app 11 c. ant while denying the c on tc:nt: I 

cia t hcc r a I n reiterates r ci rea ]. r ma t he at...............: ma cia above 

cnci beqc; to state that 	in 	aw of reccr ci nOte c::' 1 the meeting  

feld be twsc:cn t he Audit Pi;sc c :1. at (:p.cj the Fr : nc ± pa I I) I rac 1; i r 	a 

12.2 33, 24.3.93 and 15593 a cia:::i s:ic'n/ tranafa. r pci Icy 

ias 	ma cia 	a p p 1 :i cab :L a to all the Auditors I n I ccci :1 n q Sr cu p....c: 	.: 

Iq 



0 

Various guidelines have been issued to streamline the  

;:::1 :L i :)'•r• :1 :t; I ric to transfer and taking in 	c.i !:c:ri;:i c:I:t: I ::r 	those 

1guidelines 	t E 	case c f ' t. he applicant 	:i. :; 	required t c: 	be 

:i:n;jderc:ci. 	Apart 'Irc:m that, t:: :i. nq in to consideration the  

C:c: n t r :t 	Pay 	Commission 	R(:: C.. .iirnE: fl C.L t: :1 ci n 	husband 	and 	wife 	arc...-  

! 
;nvariably be pc: t; e d together mc r e so, when t hc 	c: h :1 1 U r : n 	r 

Lc: 3. ::w 	I Q)-•yE 	• S 0 •i age. t c: c; I 1 e of the :::; r e e r 	a p : .1 :;. C . i• t 	i S 

1i::',t . 	Servant and his only daughter is 	 4 years of :.cjc 

: i•e r L. E 	h I s caseis required t ::: be :: c 	:i cie r ci:' ci u r c Ic r the 	aforesaid 

. c c :mmc:n cL? t :L. n as wc: I 3. as the guidelines.  

	

. 	
(• 	c:' ::. ç:' 	of the minutes :: 1 i; 1c:? nec 1: :i. r c 	I c: 	annexedi  

herewith and marked as i! 	:' • E k 7 

T h •t with regard to the statement made :1. n c:. ' e 8 c 1 the  

w r :i t t E n statema n t, the e p p 1 1 c n t 	c:' i. cs t he c c r r c:: C t nct. C 1 	the  

and 	bc:..; 	to sta1::: that tJ:: I nc:t 	I n 	to 	cc'nsi cierat ic.... 	the 

Xforesaid factsane: a I r cums ta. "ices cnor a par t. a 3. a 1 1 y 	cinna: ....r a.... PT .....  

1 	:2, 5, 6 1 t: I a a rys h1 c 1 ear L hat there has been no necessit y,  

An t. ane:i far the app1 I cant. from present place posting to L.umdi ng 

1 In 	.1• .... .1........ .7 ................................. 	........... 	.............. 1 	 .7.................. I... ............. ..... 

'.tfti..: 	

LJt:t: 	c.7........... 	 :C,t 	 HI' 	........... 

baa n t rca i; ad asi surplus a. a 1 1 ......t the o 1 :1 a a 

it is further at: , tad that the statement regarding h I a 

A ransfer on (dm I n I a. r a 1:  .1 ye Er; I ac nc I as a r a not Correct,:i r  V law 7: f 

he 'a: 1: t hat t: I 3. 1 cia I: a no WC r P cv an I: he 'out i. ia work has not  

Men .i ad; t. cci to h I m. On the ct: her hand the 1 nE '1: ru a 1: i on I a::uad b v 

the Railway Board ( nnc .0 r a....RI 1;iii :i ss:i. nc I n t .....: !4 3. 1: ha r clor a 

the appl I can 1: rasavas h is right to make IHV ther subm I sal on In 

casa the same is J:rcd Ac:ad or furnished to him, 

'That with regard to the statement made I n par a 9 

	

a 	.: I; at 	il; . .L L.. 
•• p p 1 i cc it: 	i::Ic n I c:c a t he:::: rr cc t ness of 	; i 

a. me and begs to reiterates and reaffirm the statement IriS CIS 

l as in the ON 



T ha tw :1 t h regard 	1;  c: 	t he statement ma cia 	i a para 1 0 	of  

he written a; 1:: at ama r 1; he 	applicant begs t ci 	a 1: at a 	t ia t 	t ha a a r 

rpmbers c: 1 	the 	pa L:c:L cr 	a 	judgement w h a 	cr :1 Fl emphasis 	has bee a 

me de 	:i i 	respecti:: of t ca a I 	r 	policy The a p p 3. 	c: ant 	has a I aged 

C:1. 	... 	.it 1 	-. 	.0 	.; 	.1 . .. 	.1.. L 	. 
cKLh:U. 	ft:ii 	1,1 li:. 

. 	... 	 .1 
1 	 IL1E:1 	ii::i 

. 
L.cU. iIC1 

. 	,....I 
fR 	tu 	...LIR.5 i 	i.. 

. 	-. 
.L 	the 

a ::: 	aend 	circumstances c 1: he 	:: a scr 	a 	ci 	he a c:: a :i 	1: 	:1. a mandatory on  

the 	par I; 	of 	1••i•:' 	respondents 	to 	con t. ici var t 	t ht; S21flEI but care has 

nt t 	bee a 	dc rrr 	:1 a 	t. he 	::: cu;e at: 	.: acre 	That 	apart, I:; :i 	ri:: a 	the c a 	:i 

:i. dcc I ....... 	ac:: 	far 	:i t: relates 	to 	transfer 	• i h .••i respondents ar a 

Opty 	.::.:u ad 	to 	consider and 	a :. em i rIe each 	transfer case 1; a F:: :1. a p in  

Up 	consideration 	the sa Fri 	c:p.........tel :1 nec; 	However, :r n the 	flY ec;c? a 

I dcrr at; I on made by the r ea.pcnden 1:5 vide ;nnaxu 	a.... RJ 5 

an d 	6 	. pea F:. S 	not 	on I y 	a t:::ic:u F. 	t he 	ma 1 a. .1:  1 da 	a c t I cia 	c 1 t ha 

respUHUMUP, 	SaME has 	ccci 	r a 	:i i. 1:: 	d their bc: 1: a I nc a 

app]. I c::at ion 	of 	mi nc.:t therccfc::ra 	the 	applicant . .tlYi::llipi fl  th 

re.jc i rider 	f:crays be fore this Hon'ble Tr I t:::uaa I for 	sat. :1 rip 	ac; I de 

and quash :1 rip of (.... 1 :  ar a PJ 5 	6 order 	c:Ia tad 	1.2.2001 	a a 

1 11. 11. 2000.  

12. 	 1 ha. I; ..: na at:)  p 1 1 c: a ni:  be is I: c: state t t .a ttha 	VE: r :i. f ic at 1:01 a 

cta 	by 	the dec 1 ar a I; a r a all t. rue to t Is to:: i..:w I a dpe en ci 	i t 	:i a. 

the'....'10 rE 	t he a p p . :1, c eat :i ray;; bc::c fr: c a 1; 'ii. a Hon'ble r r :i ha arc 1 	Fr hat 
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- 	 ---- 	 I 	 ___________ __________________________ 
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--) 	1.3,22j1 	 9. 	• 	00 	 — 	 — 

- 
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Dh:r;a r 2 	- do 	 5 	 223,201 	L1G-EzUR by 65601 or 18. : 2001 
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_(*4_A 
OFFICE OF THE PRINCIPAL DIRECTOR OF AUDIT:: N. F. RAILWAY:: 

MAL1GAON:: GUWAHAI1 - 781011. 

REGISTEREb 

No.Adninil8-506/92/6291 	' 

\O 

To 
Shri Mritunjay Vemm, 
Sr. Auditor, 
Santipur Hill Side, 
P.O. - Bharalumukh, 
Guwahati - 781009. 

Dated: 	-4-2000. 

Sub:- Leave application dated nil. 

I am directed to instruct you to appear before the Medical Director, Central 

Hospital, N. F. Railway, Maligaon immediately for further treatment and advice, etc. 

~fl7: er/Admr 	/ 

MtSt0d 

4 

ik 



	

29 	ANNEXURE'-  
___ 	 UOLtIJA3T FQTI 	F/'JLWN 

ho, t'!/14/LM 	 Lurrtnçj 	Dte 	1.3,2001. 
To 

	

• 3r.M0/E1T/ML 	 •• 
( K1ri 'ttention of Dr. S,U,Mukherjee, Sr,rY7N)/iUr) 

• Sub : •Shrt tAritunjy Vernw. 3r.Aufltor/LMG 
• 	3r.sic Pv 	6000/.' 

The rbwe nrn! itient 1s r"ferr to you or your 
further investi tinr tretmnt p13e 6 	•• 	- 

kIJcs;ry Crs n flute is enc1osec herewith. 

DA : AS r.b2ve 	 ;• 

t or Chief Me'ic1 Su7erinten'ient, 
fl F. RtilWty, Lurnflnrj. 

C'rv t 	Sr. f)MTY/!C/OPP/LMG f o r intorrn 	 • 

for Chief Meic1 Superintervteflt, 
Rtiiwy, Lurninçj, 

	

Attested 	
' 

	

Advocate, 	 - 



CPJI I1OTI 

Shri MritunY Verm, 
Senior Auitor,/LM  

sic Py 600/ 

C/C 	llockrcje of Lt rrstril from 9 ye'rs. 

	

•OB
:  Tempi florrnl 	 5 

Pulse 	80 rn 	 :. 	• 
130/80  

- 	srl spt 	is ' 1 evirte" towrr'S left. LE 

• 	Rferre to.Sr. 0/Et/MLG for further investig I 

trer.trnentD 	 S  

• 

S 	 ( Dr,4Sa'i1flti) 
DMO/LMG. 	 • 

5 -.  
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. Th 	, 9J1IJ, 41141eM,941. 

OFFICE OF THE 
PRINCIPAL DIRECTOR OF AUDIT 

N. F. Raitway, Mallgaon, Guwahatt-781 011 
570426(0) 22200(Rly,) 
70427(R) 22201(Rly.) 

Fax 	: 	0361-570347 - 
E-Mail Addresses:- 
Internet- 	seemaaud(ñ)gwl .dot.netin 
Railnct- 	pdanfr.railnct.gov.in  

MEiWO 

No.Admn/18-5061200016291 
	

Date j .(2OO1 

Slui M. Verma, Sr. Auditor made an appeal for reconsideration of his 

transfer order to the Principal Director (Stall), Office of the Cotnptrollei' and Auditor 

General of India, New Dethi through i1inister of State for Water Resources, Govt. of 

India, New Dethi. 

In terms of Rule 20 of CCS (Conduct) Rules, 1964, no Govt. Servant 

shall biing or attempt to biing any political or other outside influence to bear upon any 

superior authority to further his interest in respect of matters pertaining to his seriice 

under Govt. I 

As Shri Verma has 'violated the condition of Rule 20 of CCS (Conduct) 

Rules, 1964, he is hereby directed to explain the reason as to why disciplinaiy action 

would not be taken against him. 

1. His explanation should reach 'to the undersigned within 15 days from the 

date of receipt of this letter. 

Deputy Dlrector/Admn. 
To 
ShriM. Verma, Sr.Ar., 	 . 

Divi. AudiOfflcer, 	 . 
N. F. Railway, Lumding. 

Ajvo cate- 	 4 . 



ANEXURP 2 

REGIS TERED/ 

OFFICE OF THE PRINCIPAL DIRECTOR OF AUDIT:: 
N. F. RAILWAY :: MALIGAON :: GUWAHATI - 7810!! 

1 

No.AdmnJ18-5O6/92/629/.. \ , 

To 
Shri M. Verma, Sr. Ar., 
Sntipur Hill Side, 
P.O. Blrnralumuidi, 
Guwahati - 781009. 

Dated: 	-1l-200O. 

Sub:- Reconsideration of Transfer order on Medical ground etc. 
Ref:- Your representation dated 02-11-2000. 

I am directed to infirm you that your appeal for reconsideration of Transfer 
order could not be acceded to due to administrative and other reasons as stated below ;- 

You have not furnished any declaration to this office in regard to 
employment of your wife. 

You have been at HeadquarterafMaligaon since inception of your 
service, and there is no hard and fast rule to keep the spouses together 
for all times in one's service liVe. 

Hence, you are directed to comply with the Pr.Director of Audit's orders as 
communicated vide 5.0.0. No.198 dated 22-03-2000 forwarded vide endorsement 
No.Admn/5-4/98/33 PIVI dated 22-03-2000 (copy enclosed). 

Your attention is drawn to the conditions laid down vide S.M.No.252 dated 25-
03-99 for grant of House Building Advance wherein it was stipulated that the 
construction of the house is to be completed within 18 months of the date on which the 
1st instalment of advance is drawn (March 1999) and intimated to the Head of 
Department. Failure to do so you are liable to refund the entire amount of advance 
together with interest thereon in one lumpsum in terms of Rule 7(a)(ii) of H.B.A. Rules. 

As the Period of 18 months has already been expired and no completion 
certificate has been furnished by you, so far, nor was any extension prayed for, you are 
hereby directed to refund the entire amount of advance togetherwith interest thereon 
immediately. 

Your attention is also drawn to this office letter No.AdiunflS-506/921629/1 0575 
dated 03-11-2000 (copy enclosed) wherein you were instructed to appear before the 
Medical Director, Central Hospital, N. F. Railway, Maligaon for further check up. You 
may keep in touch with the Medical Director, Central Hospital, Mahigaon for appearing 
before the Medical Board" to be set up by hint The facts of your medical check up by 
the Board may he reported to the undersigned. 

Enclo:-As above. 

Audit Oflicer/Admn. 
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.IntrodUCi1 	
W 	held, o 

between the Admiriit10ri arid the Staff 
MOe1Vt1fl 

on the iidelth 	
fpL tnefer of &roup-C arid rup-D 	 'I  

staff of this offieC from the aduarte 	
offiCe tO 

DiviSiOn and 
BraOhe and vice_VerS 

UieVOr after 

tot 

	

the reorniSatbon of I.& s.D. w e.f. I.319B arid 	 'i 

f011Od by 	
ruturiflg, a few no1 

ade8 v:Z. 

Aest t Audit Oifier8 (Group-B), Sr. AuditrS, 

ReoOrd 1eeper8 (ioup-C) came into beth6' The staff 

AsuO1at 	has been 0ndi11g for some modifiCUtiOri 

to'the 	
1dlflC5' The.Strif 

5üjriti 	
alz° submitted a ropUSal of revIsed 	 I 

guideli 	of tr1' 	with their letter 
Th 

tuG/C (_ADWt'/69 ditted 2 	
991 • The Adni. xs aO 

riot adverse to 'the nioificuti 	
of the exi(3t 	. 

;uIdc1i 	
or trtiii1Cr without any hiUdr 

 

1131;ereSt 
of the staff and adThj..ni3ntiIm 

The modifled giidethi°° will 
be.apPUc3hlC to' 

all ewplOYeCs i 	
Asstt. AUit Officer8 cadle arid to 

• 	 . ' 	all GOP." 	arid GrOup 	'D' 	etff. A. 
 

'extant rules, 	orders and jnutrUCt10t 	jDUd by, th 	:". 

Gevt. of India SO 
far as applicable to the 	

A 

tirul also orders arid Instruct101S iesu'1 by the 

Comptr0ll 	arid Auditor GenClül of. India 	tidifl 

transfer of emPlOY(C0 
from one otati1 to unotheX 

JI1 	qua1Y be applicable 	to all the t1i1ipiOyCCfl 	O 

aP cl1. 

1 • 	TranflPeX 	of 	1Oyee5 	ne stati 	to Tom O 

• a 	other 	r;ty be 	iIniW 	S '81 	. 	. 	' 

hiie inuhl' 	the tratisfer 	orders, th 	rquO13t 

t1 O!1 	en!P ),eJ 	ij1 •i be 

f1 	p c, 	3 	l' 	1" 	t hIt. 	t,ut p o' e 	41f,  

will c,all fiT 	opti( 	from all the 	tff 	•. 

• 	the luditig 'Astt'. Audit Officere 	cce  

'In 'thr 	mouth of 	Jauutiry to he efei. 

AY
- 
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NNEXU 

-3.- 

Th the eise of winding up Of of 1ic, all the 

Employeenm 1Y be tranuIcrx'ed to 14aligai nrcpt 

thoee efl3plOyGC who can be ace ojnmoda±eI in 

their choice of posting. In case of staffwbO 
catinot he aceornniodated in the rLce of their 
choice they will get filet preference for 
posting in such place ovel otheici. 

• 	.'..i!t 	':. 

In cace of shifting of of f ice to the 	plLp 

aU the eivploees of that offieewill a.1so be 

ohifted to that new placc.. 

r, 	All transferB as arOre$ajd except nntual 

• 	- 

 

tranafer -.maybo, treated,% .B,on . pubUO intert.. . 

9 	NotwithotaLding what has becn attrd above,. 	
•.. :. 

• 	the Pr. Direeto,. of. Audit iy,  at hiz dincretthi 
transfer ny employoe of any oadre/ rtde rom  L 

}• I Qri,a./rar1ch Office to aiiy 'rauci of this 

t.t 1.1eRdquarterri officc•. If he 

iLru it. teeC3iV c 	dmiuist:rutiVo •• 

J; uud. 	• 	• 	
-• 	 : 	• 

U B .1 .Flrot .ntrj in th cci ne in thic of fice 
h ou ld Pot be rogordd as tranrifer.. •• 	•; :..' 

T.B.2.Trauefer on prrmotiori will be treated a9 
transfer 	 ot in the prornel.cadre.. ..........:;.• 

.B.3.Juniormoat wiLl also include promOee ci 
new appoiutee available at)hat ima. 

	

T .B4Aa employee solving in a staticn aft'r hjei, 	' 

tranofcr riLy, apply Lo the Adui. oTplMinthg , I. • 	 .. 	• 	 .;...!.t..I. 
• .. the circuinutancee fo..neeking transfer. t0 :  

p']a6e of I hiui  oli. 	For this purpoo, a 

Iteister will be uiintainea'ia AdniUiat,t. 

Sec t:1 Cu 

U B .5.ti 	tl]y 	enic employeeu and 

• hndieEtppeu employcec may uot be trct feIred" 	• 	J 
• 	subject o- the aclniiiijetrat;jveoqvienience. 

Provided that J.f any specific request fox 

	

is received frop such empiO2e, due 	. 

ccn 	atiun will bw gvc- i to ouch requc3t. 
- 	- 	.. 	• 	•,.• 	 •• 	

•'. 	. 	.1 
- 	- 	 QOr10..4. 	• 
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Api ii The option thus received will be 

1 	
reoi'dod in a liegister knowqas IITra1f or-' ,. •, 

i". Ch oceipt of fiesh option in 
Reg 

jaary,nexttI10 option 
received in earlier 

/
auto atica1 stand eanclled. year(s) will  

While tras:rprritLg n epl0yCe, the junormOUt 

ue 

0 	
flote For the puipO 	of Iostt. Audit Officer. 

-• 	

., 	
0 	 ': 	

-:' 	

' 

'. 

 and section Officer wjl1be treated as one 

(rude For the purpose4brm Auditol and Audit 
Nil it will also be treaied a saire :rade. xcept 0 	

0 

0 	 in the CUJC of deficit offices ihere it il1 

ti Ml ir 3(1rate grades if the 

or Si. tditor is ieis ihc.0

Cn  
00 	

0 	
4 • 	When a senior attn is required to he r-'° 

r.c1pininratiVe ground i.e. peniflC of 	new 

0 	

0 offiCe or to an office without an Audit 
0 	

0 	
Officel' at that etation, the junioriuont 

Astt • Audit Officer and juniorcst Si .PuditO 

who have not ftcd any transfer in the  

repetiVO cndie/ade  may be tX.a(15iOire(t, 

but i ii o1d not exceed GO% of the poet 

I 	
in that cadre opeiated in that etatic(1/ 

office. 
 

employoe will be given an opportunitY for 

posting jn a str.ttion of his chpice at an 

aPrOp.CiP t 'Ljro nfte qerviug any other 
r I  

station coritthUOU3Y for a pel'iOO of. iyea8 

provided there is Valid ground (i.e fainiiy 

S e&c Ui f tUII fE:r to thet utnii on. 

- 	 (2) 1'Toeve1' 	iho eIti1>i 	' s p 'ieC 	osting in the 	- 

0 	
5 	 'statiun oi his choice may be cotiideet1 

before expiry o' 3 vearB t3tlbjCCt to tho 

0 

' 	 ai)bi1tt' c, vacancy at the ,'ce of 

\ 	

his choicr in oidL of priolil , if thc 

- 	 jtUtiCI no wi.r 	nti) • 	 5 - 	, 0 
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N .13 	Orl)y, O1 PlOYOeS i1i auy ca&rè: o 	uporanfluatj 	
Om service Wjthj 3 	 not  be 't1'arI7fprred except

111,1.y 

PJco• of kIjs/jipr chojc.. 	
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FI $ane Otati1 a 

Jiri 	
I or the purpose of thi, 
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